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(b) if ao, the details in this regard; and 

( c) when a e ~  is likely to be taken 

in the matter? 

THE DEPUTY MlN!STER IN THE 
M rNISTRY OF COMMERCE (SHRl 
P. A. SANGMA): (a) No, Sir. 

(b) and (c). Do not arise. 

Setting up a separate court for l.T. cases 

J 406. SHRI R. L BHATIA: Will the 
r-.·finister of FINANCE be pleased to state: 

(a) whether the Chief Justice of India· 

}ns suggested 'the serting up of a separate 
coart for deciding Income-lax cases; 

(b) if so, his Ministry\ reaction thereto; 

(c) whether in vjew of the mounting 
accumulation of a ~a  of Income-tax 
worth several crores of rupees and the 
tendency of the defaulters to get a stay 

from the court and block the proceedings, 
Government propose to consider this sug-
ge£tion as one of the measures to ~ ee  up 
recovery of huae outstandings; and 

( d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA): (a) It has been ascer-
tained. that the Chief Justice of India, in 
a recent speech at Bangalore, had advoca-
ted the setting up of a National Tax Tribu-
nal in order to reduce the pressure of 
References on the High C.-ourts and appeals 
by Special Leave on the Supreme Court. 

( b) to ( d). It ~ i'roposed to obtain 
l he details of the suggestion made by the 
Chief Justice of India. The suggestion 
made by him would be examined there-
after. 

~ e In Chandigarh Branch of Lakshmi 

Commercial Bank Ltd. 

1407. SHRt BHBEKHABHAI: Will the 
Minister of FINANCE he pleased to state: 

(a) whether it is a fact that Chandigarh 
Bnanch of the LakSh mi Commercial Baank 
Ltd. has been 1utted r-nd goods worth 
a ~ of rupees are said to have been des-
l r<>Yed; . 

(b) whether it is a fact that ~ ee  did\ . 
not maintain the inventory of goods i>led? 
ged with ·the Bank and the Bank would 
suffer in the absence of stipulated docu-
ments; 

( c) whether the Bank applied uswl safe-
guards while advancing loans to the parties 
vis-a·vis the parties whose ,goods were 

gut.ied; 

(d) how many frauds occurred· in the 
Lakshmi Commercial Bank Ltd. (a non-
nationa1ised bank) during the a~  five 

years and tbe tota! amount involved; and 

(e) what action, if any, the management 
took against the erring officials? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (o.) to (e). 
The information is being collected nd to 
the extent available will be laid on the 
Table of the House. 

Issue of Guidelines regarding Functional 
Aspects of Nationalised Banks 

1408 SHRI BHEEKHABHAI: Wilt the 
Minister of FINANCE be pleased to lay 
a statement showing: 

(a) the guidelines issued from time ·to 
time to nationalised banks in e~ e  

of operational, development and organisa-
tional aspects; 

(b) the guidelinesldire.ctionsfdirectives is-
sued to non-nationalised commercial banks 
in respect of operational such as brokerage, 
payment for deposits from Commercial 
banks-payment of insurance pre.mia, ac-
ceptance of short term deposits from Go-
vernment agencies and the rate of pay-
ment on such deposits; maintenance of 
statutory liquidity rate and appraisal of 
credit; and 

( c) the instructions)gujde1ines goYerning 
the functional aspects of the nationalised 
and non-nationalised commercial banks? 

THE. DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRT JAN-
ARDHANA POOJARY): (a) to (c). The 
issue of such g e ~ e

tions by the GovernmentJReserve Bank of 
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In ·a continuing p d the pr 

tation of the information in the de ·ire 
f rm will be very voluminous. he c -
f , in the compilation of the inf rmation 
m· y not, th refo , e commen uratc with 
the e. ul int nde to be achiev . 

Suppl f Tery ·ot niform to TIU 

Per onoel 

140 Rl NIHAL . GH: ill the 

inister of FE CE b pie 'e.d lO .ta-
tc: 

) whether there is · ny ~  un-

r .l vanment\ ~ a  f r p-

plying terycot uniform to rm p rion-
nd; 

( b) if so. the detail th reof, nd whe-
ther it i al o a f· ct that terycot uniform 
af" ·upplied t ir Force and ~ F per-

• oon 1· nd 

c) if not by when thi pr po al i<; li-
kely to b implemented? 

HE D PUTY MI 1  R  I THE'. 
l ~  D  E ~  ( HR! }). 
TNG.H Oto}: (a) The proposal for 

u ply'ing terycot ~ to the Army 
pe onn l ha be n appr ved by t ~ Gov-

ernment. 

(b) wo pair of unif rm · re ~  ed 

to the Army p r onnel One pair is likely 
to be i · ued uring t ~  · nd ~ econd 

pair in 1984-85. 

Terycot uniforms are al o eiog procu-
r d by B  F through the &D and up-
plie are likely to materiali e by th.., end 
of thi year. 

A regard Air orcc. the propo al to 
j u terycot uni rm to the irmer ha 
e~  approved by Government nd initial 

sopplies ar e'<pected to be m de arly 

o xt year. 

( c) Not pplic ble. 

.. 

1410 .. HRl 
Will the Mini t r 
to late: 

i ited foreign countries durin"' 1-J -
1982 to 20-5-1982 on Gov rnment accvurw 

( b) the purpo ~ of th · r isits· 

(c) th exp nse incurred b ach el -
oation and individual; 

( <l) the ou ome of their visit; an 

~) the det ii ot' talk and agr eot · 

" ~  d by ch with their counterpart f 

AT 1 'fH 
CE (SHRI A ~ 

(a) to ( ). Th 
inf rmation i being collected 
f\ ini·terie /Department and will 

n th Table of th Hou a 

Dep ts und 
from Borro er 

. .Jtetriya Gram 

141 l. HRf BHOOEND A JHA: Will 
e Mini ter of FI A CE be plea ed l<>' 

tate: 

(a) what j the branch-wi e po ition of 

redit advanred depo it e ured cov -

rie made out of Government ·sub die 

and directly from the borrowen r cti· 
vely under the Madbubani K'.s tr'ya 
Gramin Bank and other oan ~ n me oi -
trict of Madhubani in Bihar year-wi e dur-
ing the la t three year ; 

(b) what amount and proposition of th 

above advance have been made for s Jf-
employment, for tradin and other pur-

pose; 

( c) whethetr intere l from or we 

from weaker sections of society i charg· 
ed even without actual payment nd also 
again t unpaid Government · ub$idt · 
nd 

(d) if , the details and the way ouf/' 

, 




